IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH, NEW DELHI. 2
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i & ~ D.8.No.980/92 Date of decision: 16.02.93.
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Sh. Brij Bala & Others e applicants
versus
Union of India & Others R Respondents
Coram: -

The Hon“ble Sh. J.P. Sharma, Member(J)

The Hon"ble Sh. S.R. Adige, Member(A)

Sh., B. Deva Sékhar, counsel

we

s : For the applicant

For the respondents Sh. ¥. Suleman, LDC

JUDGEMENT (ORAL)

(delivered by Hon ble Mr. J.P. Sharma, Member(J).

Late Sh. Hakumat Rai who was employed in Govt. of

India Press Minto Road died in hardness on 3.2.1991, Aftervhis

death the.widow Smt. Brij Bala applicant No.l-aﬁd his son Sh.
#nil Kumar requested the respondents to give assistance in
compassionate appointment by giving suitable appointment to
Applicant No.2. The request has not been favourably censidgrgd
and has been dﬁsposed‘of by the order dt. 1.1.92 that the case

of applicant No.2 sha11_ be considered as and when vacancy

‘Earis§5E The deceased employee was also in occupation of the o
Government Quarter No. F-1432, Nétaji Nagar, New pelhi. In
this original application the applicant has prayed for the

e b Vit i Fhid St

Gl




AP QRE

ﬁuashing of the impugned order dt. 1.1.92 and a further order

paséed by the respondents dt. 13.3.92 which purports to
nenk/ '

recover damage charges from the legal representative of the
A : : :
deceased employee. It has also been prayed that immediate

appointment be provided to applicant No.2 as Machine Asstt.

=

o The respondents contested the application as it

appears from the reply filed by the respondents thét the name

of applicant No.1l hés been considered and has been brought on

the 1ist of deserving cases which éppeared to have been
, prepared on a scheme which_has been directed by the Bench in an
earlier decision dated 4.2.92 passed in a bunch of original

applications. .

3 : The Tlearned counsel for_the applicant today stated
that in view of the fact that the name of Applicant No.2 hasé
been brought on the 1ist of deéerving'tases at Br. Ra.ilzgi-a—'“—
which is attached to the supplementary countér filed by the
respondents:so he does not press the fe1ief for coﬁpassionaie

% appointment of applicant No.2. He, therefore, argued that
since the apbointment to Ap@licant MNo.2 canno{ be in the fear
future so the premises which wére_a11owed to the deceased
“employee shoﬁ1d be é]1owed t::}etaﬁazgt the normal 1icence fee
as per ext@ﬁt~ru1es. 'The learned counsel for the applicant has
supported his arguments on the basis of a similar case which
came before the Hon‘blé'Supreme Court in Writ Petition (918/91)
Sm;. Shipra Bose & Ors. Vs. U.0.1. decided on 16.11.92. 1n

that case also there was a similar case of government residence
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by t§§f¥¢§a1- representative of the deceased émp1oyee who had

applied for assistance in compassionate appointment. - The

Hon“ble Supreme Court in that case ordered that they can vacate

the said.premises within two years unless in the meanwhile the

petitioner s son get employment with the respondents.

4, The learned counsel for the respondents is not

present today but®the representative of the respondents who is
present today stated that he has no objection if the similar
direction is issued on the lines given by the Hon“ble Supreme

Court in Writ Petition No.918/91 (supra)..

5 In view of the above facts and circumstances' the
present application is disposed of with the direction that the
respondents shall apply—that the 1ist of deserving cases of

compassionate appointiment and further that the family of the

deceased employee is allowed only 2 years time to vacate

quarter No.1432, Netaji Nagar, New Delhi unless in the
meanwhile applicant No.2 gets employment with the respondents.

It is further directed that the respondents shall recover only

normal licence fee from the applicant/legal representative af‘

who aALU
the deceased and—te pay the arrears of rent within 4 months

‘ .
from today. Mo costs. '
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(J.P. Sharma)

“Member (A) : . Menmber(d)
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